279 Re. CA notices

[Mr. Deputy Speaker]

Bhakta--absent; Shri Mool Chand
Daga--absent. We will take up the
next item,

12.34 hre,
RE. CALLING ATTENTION NOTICES

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Sir, may I make a sub-
mission? We all give Call Attention
Notices. But you publish only five
names, Yesterday also this happen-
ed, when there was a very important
Calling Attention Notice on the
Bangalore-baseq public sector ynder-
takings. Today also it is an egually
serious matter, where hundreds of
people are reported to have died.
Besides, it raises certain basic ques-
tions about ownership of mines, safe-
ty in mines ete. Though you have
published five names, we suddenly
discover that four of them are ab-
seat, So, my submission 1is, you
give the names of only those who
come in the ballot and you call only
five names. But if the first, say,
four are absent then you should call
the next five names. Otherwise, we
are denied a discussion by default.
In fact, I gave my mame yesterday
and today, but it did not come in the
ballot.

MR. DEPUTY-SPEAKER: You are
the makerg of these rules.

SHRI GEORGE FERNANDES: 1
am making a submission that you
may making this rule so that on
every Calling Attention five Members
can put questions, even if some Mem-~
bers are absent. I am surz the
Minister of Parliamentary Affairs
will agree with me. because we
should not allow the discussion to
go by default.

DR. SUBRAMANIAM SWAMY
(Bombay North East): This ig a
good suggestion. tI should be refer-
red to the Rules Committee, In
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fact, this is the practice in Rajya
Sabha, We cap have it here also.

12.36 hrs.

STATEMENT CORRECTING ANSWER
TO S.Q. NO. 278 RE DATE FOR
RECEIPT OF TENDERS FOR PRO-
POSED IRON ORE PELLETISATION

PLANT AT MANGALORE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): On behal; of Shri Pranab
Kumar Mukherjee, | make the follow-
ing Statement: On the basis of material
furnished by Kudremukh Iron Ore Co.
T.td.,, on the 27th November, 1989, I
had stated in the Lok Sabha on the 5th
December, 1980 in answer to Starred
Question No. 278 and the supplement-
aries arising therefrom that the last
date for the receipt of tenders for the
proposed iron ore pelletisation plant at
Mangalore was the 15th Decemter,
1980. However, it appears that at the
request of prospective tenders, Kudre-
mukh Iron Ore Co. Ltd had notified tne
parties on the 3rd December, 1980 of
the postponement of the tender open-
ing date to the 15th January, 1981, that
is, by one month. The Ministry of
Steel and Mines was not immediately
informed of this extension and, as a
result, the answer given to Starred
Question 278 and the supplementaries
thereto dig not reflect the correct
position in this regard.

12.38 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA MNARAIN
SINGH): With your permission, Sir, 1
rise to announce that Government Busi-
ness in this House during the week
commencing 23rd February, 1981, will
consist of:—

(1) Further discussion on the
Motion of Thanks on the Presldent's
Address.
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(2) Discussion on the Resolution
regarding increase in the rate of ex-
port duty on groundnut.

(3) General discussion on the Rail-
way Budget for 1981-82.

As members are already aware the
General Budget for 1981-82 will bLe
presented on Saturday, the 28th
February, 1981 at 5.00 P.M.

SHRI R. K. MHALGI (Thane): Sir,
I am going to make only two suomis-
sions. To be very brief, it is Letter
that I should read so that I can be
brief.

Sir, the Chief Minister of Maha-
rashira has called tomorrow meetings
of four important committees sepa-
rately during the period from 10-30 a.m.
to 11-15 a.m. to consider the proposals
for winding up of two important trusts
and to merge their assets in “Chief
Minister’s Relief Fund”. (Interrup-
tions). The y said two trusts are:

(1) Jawans' Wellare Fund, and
(2) The Koyna Relief Fund.

The Jawans' Relief fund is specific-
ally intended for the well-being of the
war widows and jawans’ families. It
has an asset of Rs. 3,50,00,000, and the
other Fund has an asset of Rs. 80 lakhs.
The total amount is worth Rs. 4,30,00,0010.
This is a public collection from Maha-
rashtra in the days during 1962 to
1968.

The Chief Minister of Maharashtra
wants their winding up and getting
these assets under his persona] control
and discretion to use this public money
for Indira Pratisthan. Jawans' money
cannot thus be misused.

The Defence Minister should take
fmmediate action and stay those meet-
ings and make a statement to that
effect in the next week.

The second is about the Railway
Budget.

MR. DEPUTY-SPEAKER: We are
going to have a discussion on it.
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SHRI R. K. MHALGI: Yesterday in
the Calcutta press, I mean, in the
Business Standard, it has already
appeared. So, the Railway Minister
must either resign or come before-
the House and make a statement to
that effect,

ot TETRArT wesr  (92AT)

ATgAT § | oAWRYX W W onAd
Ziar &y wEErdy g 1 &gt S+
srear feeny 2 feely #
gTT A9IT A 9¢ ¥IH H
#iqz waT F ¥T OH ¥
gare wrfeardr & fo & fao awe
agt 7gA wWig T g

A R ARG § | ¥8 "7 qfaae
AgT AT P

MR. DEPUTY SPEAKER: Please do-

not go into the details. You may say-
what you want to be discussed.

= qATEET ol 0 9@ g%
awHIaT guT a1 7-8-79 &t forH
ag a1 gar ar f& @ ®1 qwEe
gar faar s 0 @few q WY
AT AC | 11 K@ AT gEare

g 1 15 I Fr oagh
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[ Tatqare o]

qEd @ HZAT JEAT O
fog § wrr MdrwE w7 oUT B
W@ g | qaNEE q" w1 wqq
AT qAT 41, W9 gma & R
W WM IF WFEAT ® FAT G
¥, 3§ AT ST ;WA AAT  zEH
OF qE F HIT 34 ARE IqF
7t 1 ¥few wfirad®t ot owdR &
WS 43 et e ¥ faEe ¥
s 9% g A ¥ o
(frgwfr) & 12 7Y, @wedrge S
¥ oY fasfa =afsaai v zead &

qX (gardaT) ¥ 3 WAy A E

I W gH ot T AY, a7 wEna
FL W T | 9 & IAC A1 FA7T
T f wreAr J f2ro @ 0 =w
A€ & ¥ 43 wefRdl N gg
frex o9 #HF A MAwE ¥
gL & wgm 5w =
1 UF FFeq W Wmew fE oww
ag w1 A F A qg0 W AA
wr § Wk A ® qE AR T
FT T E?
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SHRI CHITTA BASU (Barasat): I
want to raise an important issue. Of
course, you can say that that matter
can be taken while we discuss the Rail-
way Budget. I refer to the question
of struggle of loco men. You are volso
associated with the trade union move-
ment of our country. You should nave
sympathy. It is in regard to the im-
plementation of the agreement which
had been reached between the Railway
authorities and the Loco Men Associa-
tion on the demand of 10 hour work.
Then the grievance Committee was also
set up to settle other demands of the
loco men. But to our surprise, neither
the August 1973 Agreement regarding
working hours has been implemented
nor the Grievance Committee which
was set up was allowed to function.
Rather it was sabotaged.

The Chairman of the Railway Board
gave certain commitments on March
26, 1979 about the implementation of
duty hours and change in the pay scales
and other allowances also.

The Committee on Running allgw-
ances submitted its report in April
1980 and the re-structuring of the pay
scales was agreed upon in July 1980,
This has also not been implemented.

The Railway authorities have not
implemented the already agreed upon
items of dispute. On the other aand
the locomen, finding no other alterna-
tive, have to resort to legal legitimate
struggle or protest action and the
authorities have started victimisation.
400 employees—locomen have already
been discharged. The intimidationg sre
on. Their family members are being
intimidated in various ways—Not only
that. The National Security Act has
been applied to locomen despite the
very assurance that this Act shall not
be applied against any democratie
legitimate movemeut of the workers.

I want that there should be g dis-
cussion on this very important issue
for which I have given notice also.

My second point is regarding a
serious development that has taken
place in the Aligarh Muslim University.
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A serious situation has developed fol-
lowing the closure of the University.
The Vice-Chancellor has charge-sheetad
Prof. Irfan Habib, a forward looking
academician with progressive views lor
expressing his views in the press on
the malfunctioning of the University.
It is his right to give expression to his
views through the platform or through
any place or forum. That is his funda-
mental right; that is his democratic
right. To my great surprise, I find
that an inquiry has been instituted
against Prof, Habib and the saddest
part of the story is that the said in-
quiry is going to be headed by a person
who himself brought allegations against
Prof. Habib. It is a strange thing that
the complainant himself is to sit in
judgment. We can understand what
justice will be done.

The communal elements belonging to
both Hindus and Muslims are taking
advantage of the situation and creat-
ing tension in the campus. In the
interest that the University may be
re-opened as soon as possible, that the
communal forces be curbed in a proper
way and that a healthy academic
atmosphere is restored so that there
would be no tention in the campus, it
is necessary that the Government
should come out with a statement in
this regard.

syt wioem dway (FFE—S9C-
weq) : IUTeTE mweErEw, ¥ 1
WIS W4 g7 gy & ¥4l F
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‘sfeqs qqmye’ & W Jgw Wi
Sad wEe gfew F wgr & R
35 EATC Z¥9 W QA 1 A9
fear mar o 28 wma oo 9w
FT @97 gE A T AW § 76 @
o nw faw Haak & fRar aan|
st a% 4O WY Gt F Fordw
# a@ & zaw fag gwe @ W
FE AT TF Fga AT TGy HT
ag gwi difafesa oéiar ¥ fag & afeh
s et & sarar faeerd q W
g ) 9 faew o 9= ¥ & o0
¥y gafeer wew faam, qeomde "o
oft fear SfFw wo w9 & A Q@
2 | zafag @ fawa g AT9r §«E
feedy ot &1 ¥ w=t et =rfgd o

MR. DEPUTY-SPEAKER: That is a
constitutional right of the working
class and the peasants in the country.
They can demonstrate. You cannot
stop it in a democracy. It js their con-
stitutional right.

st afwer dvag ¢ AT /T
HIEH g—AA-gAfarael o TE-
foraer Fwifedw & WA W |
zq graeg ¥ AT qmE AT AW { T
Ak & W § | wEr aw foet Ay
a| &, wgr wiew feeear § I wEW
¥ T U 9% A WA T
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g R WA the vulnerable
sections of the society are not getting
their rations in the fair price shops,

% < fevwem g wifgd ) FA
W 9T Frar-weww faar g, afew

T R T A g

Non-availability of essentiai “oin-
modities through fair price shops and
ration shops and collapse of the

distribution system T T et
TR = ¥ fegwew s@ v
ST Fifww |

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): This parliament is
actually the protector of the Scheduled
Castes.. .

MR. DEPUTY-SPEAKER: What is
the ilem on which you are going to
speak?

DR. SUBRAMANIAM SWAMY. Re-
servations in Gujarat.

This House is the custodian and
protector of the Scheduled Castes
in the country.  There is a
violent agitation going on in Gujarat
which has now taken the shape of a
geteral anti-reservation agitation. We
must make it absolutely clear that, un-
der no circumstances, this country wiil
ever entertain the question of an anti-
reservation policy. We are totaliy for
reservation, and this House must say
that. My Calling Attention Notice has
been rejected.

MR. DEPUTY-SPE_AKER: This is a
very good statement by you, coming
from a Brahmin.

DR. SUBRAMANIAM SWAMY:
Sometimes Brahmins also talk sense,
and sometimes non-Brahmins also do
not talk sense; that also happens; both
are there. I agree with you, Sir. But
this is the responsibility of the House.
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All my notices have been rejected. Also
what I speak on this issue, they are
blacking out. The ruling party wants
to create an impression outside the
Parliament that they are the only ones
for it and everybody else is against
reservation. That is wrong. (Interrup-
tions) The Minister of State in the
Ministry of Home Affairs has said in
the House that one Janata MLA sup-
ported the reservation policy. The
Janata Party is totaily committed to it.
In Sarnath we have said that. We
want an opportunity in this House, as
Members of Parliament representing
the people of India, to categorically
reaffirm our faith and to reaffirm the
necessity for continuing the reservation
policy till the caste system is destroyed
in this country.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): Yesterday in the House the
question of settlement of the strike of
the Bangalore—based public sector em-
ployees was raised. Unfortunately, the
strike continues and there has been no
attempt on the part of the Government
of India to bring about a settlement.

MR. DEPUTY-SPEAKER: The Rus:-
ness Advisory Committee has taken a
decision. ...

SIIRI GEORGE FERNANDES: There
has been no settlement. We pleadea
yesterday that the Government must
invite the leaders of the movement for
talks. I would like to make a submis-
sion through you to tne Government
that the leaders of the strike be invited
for taiks and an effort at bringing ab-
out a settlement be made. As I said,
the issues that divide the government
position from the workers' position are
narrow and it is possible to bring about
a settlement. Those of us on this side
of the House are prepared to coopera-
te with the Government. Covernment
keeps on asking for cooperation. They
should invite the leaders for talks im-
mediately and bring about a settlement.

I also want to refer, again, to the
strike by the loco running staff. I

want to give an emphasis to that; I
would like the Government to see that

the kind of harassment o which the
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workers are subjected is ended,

Lastly, the hon, Minister referred to
the discussion on the Railway Budget.

MR DEPUTY-SPEAKER: You bhave
refer_ed to two items.

SHRI GEORGE FERNANDES: This
is related to the second item. The hon.
Minister referred to the discussion on
the Railway Budget. The Railway Bud-
get has been leaked. It is necessary
that this House immediately takes this
matter into consideration. I want,
through you, to convey to the Minister
of Parliamentary Affairs that the re-
signation of the Railway Minister is
imperative on the basis of the Budget
leak that has occurred. We were dis-
cussing this matter earlier and a point
was made that this could not be a
question of privilege. The precedents
of the House of Commons are always
cited. I am sure the hon. Minister is
aware that, when there was a hudget
leak in Britain, the concerned Minister,
the Finance Minister, resigned imme-
diately. The least that we expect from
Mr. Kedar Pandey is that he resigns
because of the budget leak for which,
I am sure, he should take the respon-
sibility.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AJXND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I am grateful to the hon,
Members. ...

DR. SUBRAMANIAM SWAMY: Make
a commitment.

SHRI BHISHMA NARAIN SINGH:
.+..for their valuable suggestions. As
you know, whatever you suggest here,
I pass it on, after going through the
proceedings,. ...

DR. SUBRAMANIAM SWAMY: You
are not a post-office.

SHRI BHISHMA NARAIN SINGH:.
‘.E.to the Business Advisory Commit-
€e,....

DR. SUBRAMANIAM SWAMY: Sir,
under Rule 355...

SHRI BHISHMA NARAIN SINGH:
if necegsary. Yesterday, you had
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mentioned about a discussion on our
foreign policy. After the financial
business is over—the Business Advi-
sory Committee has already discussed
about jt—we will try to have a dis-
cussion on our foreign policy. We will
try. This is the position.

Thank you very much.

MR. DEPUTY-SPEAKER: Dr. Swamy,
you wanted to raise something under
Rule 355.

DR. SUBRAMANIAM SWAMY: Un-
der Rule 355 I can ask a question from
the Minister. Sir, is it not that he must
take up our point of view and cam-
paign for it in the Business Advisory
Committe2? He cannot just close it
by simzly saying that he will place it
before the Business Advisory Commit-
tee. He is a not a post-office.

12.57 hrs.
ELECTION TO COMMITTEE

Correg BoaRp

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): I beg to
move:

“That in pursuance of sub-sec-
tion (2) (b) of Section 4 of the
Coffee Act, 1842, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselveg to serve as members of
the Coffee Board, subject to the
other provisions of the said Act.”

DR. SUBRAMANIAM SWAMY:
Bombay North-East): As long as

you make me, 1 agree with it.
SHRI KHURSHEED ALAM KHAN:

Most welcome.
MR. DEPUTY-SPEAKER: The
question is:
“That in pursuance of sub-gec-

tion (2) (b) of Section 4 of the
Coffee Act, 1942, the members of



